.1 0.a.345.an.2019 with m.a. 190.an.2019

CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA
~ (CIRCUIT SITTING AT PORT BLAIR)
No. O.A. 345/AN/2019 Date of order: 26.3.2019
M.A. 190/AN/2019

Present = Hon’ble Ms. Manjula Das, Judicial Member
Hon'ble Dr. Nandita Chatterjee, Administrative Member

1. Shri Sunil Ekka,
S/o. Shri Joseph Ekka, . '
R/o. Bahadur Line,
Present vy;,,workm@‘as LabmAttendant
At BOW. Ser. Sec School Mannarghat
w‘South‘An ?u .5 3’?‘?*”" = -
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AN
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a%&é@’f’ar, 4 &5’“

".'tly%workmg as liab / ’ﬁégdant
Sriset; S ‘-ch@ol;%fMohan‘“
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2. .ﬁ'i"’lie,,,Lt. Governo
A N“Islands s
Raj,lewas R o
m%,m_.v.._zmz. e ﬂwmﬂ?ﬁw@ }
3. The Chnef Secretary, .
~ A&N Administration,

Port Blair.

4. The Secrétary (Education),
A&N Administration,
Port Blair.

5. The Director of Education,
A&N Administration,
Port Blair. .
6. The Deputy Director of Education (Pert),
Directorate of Education,

e -



For the Applicants
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A&N Administration,
Port Blair.

.. Respondents

Mr. M.P. Kamraj, Counsel

For the Respondents None

ORDER (QOral)

Per Dr. Nandita Chatteriee, Administrative Member:

The instant Original Appllcatlon has been filed under Section 19 of the

g,

~ Administrative Trlbunals#Act 1985 seeklngﬁthe follow”’f‘i“gqehef-.

3,

2.
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Tribunal# & B %..;

& Y

re ‘“m“/ to fix bthe scalewofg pay of the
92403/- (Pre-Rev"?g as per theA‘“*f‘Pay G%mmlssmn ,
and subseguently to Rs! 40@0/— Rs. éOO@/- Revised)*ﬁ”‘fper the 5t Payﬁommsswn and
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,IF L T e 13
f. Toﬁdwect the respomdents to produce the eﬁif%.ecords ‘of tﬁe cas%ﬁlfefore the
Homble Tnbunéi'ifor adjudicatnon of the points at lssu“ nd a’dr%mlstgrmg consmonable
ustzce ”? o . S BT g ;
g. Co%s andr@lnCidentalé. : ﬁ”p A
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And toﬁpass sukzhafurther or other order(s) andﬂar dlrectuon
Tribunal may deemaﬂt and properﬁwm WMF"’”‘*‘ '

”% . wm@ -

i

An M.A. bearing No. 190/”A‘N/2@a19vhaswbeén fiied by the appllcants praying

(s) as to this Hon'ble

13

for liberty for joint prosecution under Rule 4(5)(a) of Central Administrative

Tribunal (Procedure) Rules, 1887. On ‘bein‘g satisfied that the applicants have a

- common: interest and common cause of action, the M.A. is allowed and disposed

| - of accordingly.

Ld. Counsel for the applicants is present and heard. Affidavit of service is

taken on record. This }ﬁatter is taken up at the admission stagé.
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4. The case of the applicants, as articulated through his Ld. Counsel, is that,
the applicants are Lab Attendants appointed in different schools with the
respondent authorities between the years 1992 and 1997. That, similarly sitLrated |
applicants had earlier filed an O.A. No. 73/AN/2003, in which they had claimed
the pay scales of Rs. 1200-2040/- and Rs. 4000-6000/- as recommended by the
4" and 5" Pay Commissions respectively. That, the respondent authorities, in
compliance to the orders of the Tribunal, passed an order granting the benefits to

such applicants mcludlng the mrrears “of= pay,wfrom the date of thelr initial

] ea,
appointment. Agaln, i respohge%to 'irnbunal sgérders in O A%No 71/AN/2008, the
:é- .‘, e if = ?571

respondent ?;uthontres Feon

granted theﬁ s'grj;ebenef ts E

5|dered the prayer of theigpphcants therem and

; dﬁ%gfe Trrbunalr dlrected the

ot F

t_tére*eépphcants sfr:om the date

amh@m’es ﬁhad Cha"e“ge ferg of the “rib _,_al issued mmO Asg No.

ﬂ
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: e 5 2 “”'?'3%
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Hon' ble%ﬁpex Court Thereafter the responden g J ies ,,&m 1complleigce with
”t' s 5 B
the orderss pass%d ‘bv‘z‘ the Hﬁi’htbje Apex Court, refi xed thpway scale @f said Shri
"it e 'F%Wewﬂ"w E ‘~‘r
Subhash Mondal in ”the scales of: pay, yof Rs. 12@@)?2@40/- asﬁber 44*CPC and Rs.
% i, e £ § £ P

-4000-6000/- as per“‘5th CI;E”fr@m the date of hIS s initial’ appomt :'_“ent

% i, me

Hence, the appllcant%Wlao +ALE. S sr I rly.acrrcumstanced as Shri Subhash

""" i e e D

Mondal,_ Lab Attendant, represented variously before the respondent authorities
in February, 2018 and November, 2018 (Annexure A-7 to the O.A. colly.) praying
for similar benefits as accorded to Shri Subhash Mondal, Lab Attendant vide
orders dated 11.10.2018 and, as such representations remain pending at the end
of the respondent authorities, Ld. Counsel for the applicants submits that the
applicants would be -fairly satisfied if a direction is isstled to the competent

respondent authority to dispose of the same in a time bound manner.
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4. Although the respondents are not represented during heéring’, we are of
the considered view that it would not .be prejudicial to direct the concerned
respondent authority to dispose of the pending representations, in accordance
with law, within a specific time frame. |

5. Accordingly,' without entering ihto the merits of the matter, we direct the
respondent No. 5, who is the Director of Education, A&N Administration to‘

examine the contents of the representations (as Annexed as A-7 colly. to the

0.A), if received at his endn amd“ﬁ""’ 1881 ewreas%ed and speaking orders in

..'5&2,3

nd aftem exammmg whether
] fm

2

%«
the appllcantﬁgé"fg sﬁm arly c1rcumstanced as that of -*Sh? ;Subha%};g%lvlondal Lab

(O

accordance with law-azwnhm fgﬁi Weeﬁévtherea'ftersa:

e

: " ?}-fthe respo%’&ents%prqlers dated
i *'5;*— y:éﬁ e

ling¥ to be *Similarly curcumsta%ced as

vl c:a‘ﬁd'ers in tfa?"‘éur f the

B %g

ed responde%t authorm”éi wtgm a

(Dr. Nandita Chatterjee) ' - (Manjula Das)
Administrative Member ' Judicial Member
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